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Company and the Company is willing to file the same , if so permitted.
Further that, the accounts of the petitioner Company were audited
and the audited accounts have been approved within prescribed time.
Further that, it is not a case that, the Company is not actively engage
in the business or not stopped business activities; as app.ehendei by
the Learned RoC. The ground for strike-offi.e. "no business operations
for a period of last two financial years" appears to be incorrect.

Hence, upon considering the facts and circumstances of tlis present
petition, this Bench is of the view that, it would be just and proper to
order restoration of the name of the Company in the Regisier of
Companies maintained by the RoC.

Accordingly, this Petition is allowed. The restoration of the Company,s
name to the Register of Companies maintained by the RoC Ooa,
Daman and Diu, is hereby ordered, with a direction that the Company
shall comply $.ith the provisions of the Act. And further it wiit be
subject to pa],ment of costs of Rs. 2,OOO/- (Rs. Two Thousalds only)
to be paid by u,av of Demand Draft in favour of "pay and Accounts
Officer, Ministry of Corporate Affairs, Mumbai", u,ithin 7 days from the
receipt of the duly certified copy of this Order, to this Office.
Consequentially, thereupon the Bank Account/s if freezed shall get
defreezed and to be operated by the petitioner Company.

The Petition bearing No. 472/252 /NCLT /MB 12017 is, therefore,
disposed of on the terms directed above. The Learned RoC shall grve
effect of this Order only after perusal of the Compliance report of cost
imposed. The Company is directed to file all the required documents
and shall fulfil other relevant statutory compliances within 30 days
from Restoration of its name in the Register of Companies maintained
bv RoC.

15. Orderedaccordingly

BHASKAR PANTULA MOHAN
MEMBER (JUDICIAL)
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M. X. SIIRAtrIAT
MEMBER (JUDICIAL)

Dated: l8th December, 2OlZ
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